TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.5M.-21.Tel.-31.-24062026-273797
CG-DL -E-24062026-273797

HTETIT
EXTRAORDINARY

AW 1 1—9Eve 4
PART Il1—Section 4

grfee ¥ TFfaT
PUBLISHED BY AUTHORITY

. 418] 7= faeft, qUATR, [T 24, 2026/39TE 3, 1948
No. 418] NEW DELHI, WEDNESDAY, JUNE 24, 2026/ASHADHA 3, 1948

T GT=0 LT ST AT TR

g
e fawett, 23 S, 2026
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A, AT, G qLAT 3T AIAF ATATH, 2006 (2006 FT 34) #FT 12T 31 % AT 95T 1T 92 FT ITLTIT
(2) % @ (IT) FTT T LTRAT T TN Fd g0 3T el T AL & I TG &, AT Grer et 3T
HTAE ITTEHIOT, G LT A T (FTH HILATE T ATATIA ST Toreetanem) Af=am, 2011 F7 3T
Hree F2 & forg fReferfea e aamar g, i —
1. (1) == Fafe==t &1 707 @rer gear 3fiT AT (ST FEETE 7 ST e g rsheor) fgeiar domea
e, 2026 ZFm

(2) T TSI § THF THTIF AT AT &l TG g
2. GT AT ST T (G FILATE FT ATATIA S Trorearaneon) e, 2011 7§, —
(F) ATLAT 2 &, IUTAL-3 |, “SAqATH ¥ ot ofiieh o orefi=r, 7o T 8 e 3|9 Hafara wiafea & w9
o7 fReferfea siaefod B sosm, srrfq . —

“8. ITATEA ST FFT ATHAT o START HT <[ ATHAT TAF T F LT L
Tiq 7E T 7 o I-EAfAET g FE 9% A6 A6l gnil;

(@) ATGHAT 4 H, ART- 2 H, “SATATH 6 [T AT FId AT FHT GTT FATL FATAR] G ATATAd 0l
S ATl =g AT Y Tl Taiadl qadt am suere” offts & i, “@rer g=mad i
A= Iwefie #, 937 5.2.5 & o 9 fAeferied srer gfaeaioa it sosft, sraiq - —

“5.2.5 T ATHYUT, Toeah TITAT, ThAT T AT ST TEEhd a1 ThT0 U 94T T e 707 grer
SCATET T WL “TIH ART-99H 0 S qord FATia-so fie fgiat & g fHm so;
T 7g ST GaAT fasharsti 9 AN A&l g’

I AR, T&F FAITe TSR
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FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 23rd June, 2026

F. No. REG-11013/1/2026-Regulation-FSSAl.—Whereas a draft of the Food Safety and Standards
(Licensing and Registration of Food Businesses) Amendment Regulations, 2026, was published as required under
sub-section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006) vide notification number F.No.
REG-11013/1/2026-Regulation-FSSAI, dated the 23" January, 2026, in the Gazette of India, Extraordinary, Part III,
section 4,dated the 27" January, 2026, inviting objections and suggestions from the persons likely to be affected
thereby, before the expiry of the period of thirty days from the date on which the copies of the Official Gazette containing
the said notification were made available to the public;

And whereas the copies of the said notification were made available to the public on the 27" January, 2026;

And whereas, the objections and suggestions received from the public in respect of the said draft regulations
have been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (0) of sub-section (2) of section 92 read with section
31 of the Food Safety and Standards Act, 2006(34 of 2006) the Food Safety and Standards Authority of India, with the
previous approval of the Central Government, hereby makes the following regulations further to amend the Food Safety
and Standards (Licensing and Registration of Food Businesses) Regulations, 2011, namely: -

1. (1) These regulations may be called the Food Safety and Standards (Licensing and Registration of Food Businesses)
second Amendment Regulations, 2026.

(2) They shall come into force on the date of their publication in the official Gazette.
2. Inthe Food Safety and Standards (Licensing and Registration of Food Business) Regulations, 2011,-

(@) in Schedule 2, in Annexure 3 under the heading of Conditions of License, for serial number 8 and entries relating
thereto, the following shall be substituted, namely:-

“8. Maintain daily records of production, raw materials utilization separately:
Provided that this condition shall not be applicable to non-manufacturing food businesses.”;

(b) in Schedule 4, in Part-11, in heading of General Requirements on Hygienic and Sanitary Practices to be followed
by all Food Business Operators applying for License, under sub-heading FOOD OPERATIONS AND CONTROLS,
for paragraph 5.2.5, the following requirement shall be substituted, namely:-

“5.2.5 The storage of raw materials, ingredients, work-in-progress and processed or cooked or packaged food
products shall be subjected to First in First out, First Expire First Out, which shall not be applicable to
retailers.”.

RAJIT PUNHANI, Chief Executive Officer
[ADVT.-111/4/Exty./187/2026-27]

Note:- The Food Safety and Standards (Licensing and Registration of Food Business) Regulations, 2011 were published
in the Gazette of India, Extraordinary, Part 111, Section 4, vide number F. No. 2-15015/30/2010, dated the
1st August, 2011 and last amended vide notification number F. No. RCD-01002/ 1/ 2021-Regulatory-FSSAI-
Part(1), dated 10th March, 2026.
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